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STAT TATE 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL NEW DELHI 

IN THE MATTER OF: 

Rajender Gangsari 

State Of Uttarakhand & ORS 

OA NO. 477 OF 2022 

Most respectfully showeth: 

VERSUS 

...APPLICANT 

AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE, DEHRADUN, IN 
COMPLIANCE OF THE ORDER DATED 06.11.2025. 

..RESPONDENTS 

That I Savin Bansal aged about 41 Yrs. S/O Shri Shashi Bansal. Posted as 
District Magistrate, Dehradun, do here by solemnly affirmn and state on oath as 
under: 

1. That I am fully conversant with the facts and circumstances of the 
present case and competent to swear this affidavit. 

2. That the instantaffidàvit is being filed in compliance of the order dated 
06.11.2025 where by Hon'ble Tribunal was pleased to pass following 
order: 

Copy fo the order is Annexed here with as Annexure 1 

"5. Learned counsel appearing for the Respondent No. 1 to 3 & 7 submits 
that the demarcation of flood plain has been done and the fresh affidavit 
has been filed yesterday. The said affidavit has not comon record. She has 
also sought permission to fle further affidavit disclosing thedemarcation of 

flood plain at the ground level by putting the pillars, if it is not disclosed in 
the current affidavit. Let the same be filed with in four weeks. 

deponent has been informed by the Executive Engineer, Irrigation K),Bock Vikasnagar, Dakpathar (Dehradun) through office letter No. Birendngh 
Reg.No.58(01)2022 Aatvocta 4S6B.K.V.D./NGT/477/ 2022/Flood Zoning, dated 02.02.2026 that DGiriala, Dahradun fle dun legd! plaining zone of River Asan has been demarcated and the interim was issued on 19.11.2024 for both the stretches from Bhatta 

TARNication 

fal, where River Asan begins, till Asan Barrage. That after addressing the objections received by the committee constituted under chairmanship of the District Magistrate, proposal was forwarded for final 
the 
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-... 

notification to the Uttarakhand Government via the District Magistrate, 
Dehradun's office letter no. 336/LBC-2024-25, dated 25.03.2025 by 

District Magistrate, Dehradun. The final notification is awaiting 
government approval. That the copy of the interim notification has 
already been placed on record. Copy of the letter No. 425/S.K.V.D./NGT 
/477/2022/Flood Zoning, dated 02.02.2026 is annexed herewith as 
Annexure 2 

4. It is submitted that as per the letter of Executive Engineer, Irrigation 
Block Vikasnagar, Dakpathar (Dehradun) it is stated that flood plain 
zone has been demarcated by erecting temporary pillars and after 
provisional notification, permanent demarcation will be marked with 
cement pillars. 

5. That the present affidavit is being filed in compliance of the directions 
passed by this Hon'ble tribunal on behalf of District Magistrate, 
Dehradun, Uttarakhand for kind perusal. 

Verification 

I Savin Bansal, District Magistrate, Dehradun, Uttarakhand do here by affirm that the contents of this affidavit are true and correct to my knowledge and no part of it is false and nothing material has been concealed there from. 

sIKASNDIA 

NQTARIALAchTAR: 
Rea No.58(01)2022 
De vata.Denradun 

Deponent 

OF TARAKA 

Deponent 

his slo," 5 sworo 
petore me 

wno ls ldentfied bv Sh.. M orhn 
At Vowạia 

Dehracun on.. 

9rendrdsngh 
4dVOcate & Notary 
Nowaia,Dahenur: 
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Item No. 03                                   Court No. 1 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
Original Application No. 477/2022  

 
Rajender Gangsari              Applicant 
 

 

 
Versus 

 
 State of Uttarakhand & Ors.           Respondent(s)   
 
        

 Date of hearing: 06.11.2025 
 

 

 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 
Applicant: Mr. Gaurav Kumar Bansal, Ms. Nandita Bansal & Ms. Chandrika   

   Upadhyay, Advs. for Applicant (Through VC) 
 
Respondent: Ms. Anjali Rajput, Adv. for R – 1 to 3 & 7 
  Mr. Manish Kumar & Ms. Aparajita Jha, Advs. for R – 4 
  Mr. Mukesh Verma & Ms. Vatsala Tripathi, Advs. for UKPCB      
 
    

ORDER 
 

 
 
 

1. The Tribunal in the previous proceedings had recorded the objection 

of the applicant that leachate was flowing from the solid waste dump to 

Aasan River and therefore the need for immediate action was expressed. In 

the previous proceedings the statement of counsel for the Respondent No. 

7 in respect of demarcation of the flood plain zone of River Aasan with one 

meter contour taking into account 1:100 highest flood level was also 

recorded. 

  
2. So far as the leachate issue is concerned the Respondent No. 4 has 

filed the affidavit dated 04.11.2025 disclosing that the leachate was 

overflowing on account of the broken boundary wall surrounding the dump 

site and has mentioned the action which has been taken in this regard as 

under: - 

“m) It is stated that all the damaged boundary Walls have been repaired. 
 The boundary wall on North & West side is designed/constructed in 
 such a way that it facilitates the flow of storm water through these 
 opening of the wall. If these opening are closed and water channel is 
 obstructed, it may cause damage to the entire plant. Regular 
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 maintenance of this drain is being done and a Leached Drain is 
 created along the SLF to prevent the leachate mixing into storm water 
 drain. Answering Respondent has constructed the boundary wall to 
 separate the storm water with wastewater coming to the storm water 
 drain. Photographs showing separation is annexed herewith and 
 marked as Annexure R-4/13 (Colly.) 
  
p)  The company used a suction pump to collect the leachate that had 
 accumulated outside the plant's boundary wall and transferred it to 
 the leachate treatment plant for treatment. Currently, the 
 reconstruction of the damaged boundary wall is complete, and there 
 is no ·longer any leachate flowing outside the wall. Photographs 
 showing current status are annexed herewith and marked as 
 Annexure R-4/15 (Colly.)” 
 
 

3. In this affidavit the Respondent No. 4 has also disclosed the status 

of disposal of legacy waste and has given the timeline of 30th January, 2026 

for clearing the entire legacy waste by stating as under: - 

“i) It is respectfully submitted that the Agency vide letter dated 
 01/11/2025 has informed that the accumulated RDF between 
 26.11.2022 to 31.10.2025 were 1999205.54 MT, out of which as on 
 31 /10/2025 151258.83 MT has already been removed and the 
 balance 47946. 71 MT is proposed to be removed within a span of 
 three months, on an average removal of 400.00 MT per day, until 
 30/01 /2026. The said period is tentative and efforts are undertaken 
 to dispose these accumulated RDF at the earliest. True Copy of the 
 letter dated 01/11/2025 is annexed herewith and marked as 
 Annexure R-4/9.” 
 
 

4. Learned counsel appearing for the Respondent No. 4 submits that 

the testing of soil and groundwater was also done and the reports were 

found to be within the parameters. 

 
5. Learned counsel appearing for the Respondent No. 1 to 3 & 7 

submits that the demarcation of floodplain has been done and the fresh 

affidavit has been filed yesterday. The said affidavit has not come on record. 

She has also sought permission to file further affidavit disclosing the 

demarcation of floodplain at the ground level by putting the pillars, if it is 

not disclosed in the current affidavit. Let the same be filed within four 

weeks. 

 
6. Respondent No. 4 is also directed to file further affidavit disclosing 

the progress made in clearing the legacy waste at least one week before the 

next date of hearing. 
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7. It will be open to the applicant to file objection/rejoinder to the 

affidavits filed by the Respondent Nos. 4 and 1 to 3 & 7 within four weeks. 

 
8. List for hearing on 05.02.2026.   

 

Prakash Shrivastava, CP 
 
 
 
 

Dr. Afroz Ahmad, EM 
November 06, 2025 
Original Application No. 477/2022  
AS 
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